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Open Cour,:t 

I' CENl'BAL Al:MINIS IBA TIVE TRIBUNAL 
ALLAHABAD BEM;H : ALU\HABAD 

Civil Cont~mpt Petition No. 181 of 2003 

Friday, this the 16th day of January, 2CXl4 

Hon'ble Maj. Gen. K.K.Srivastava, A.M. 
Hon'ble Mr. A.K. Bhatnagar, J.M • 

.Ram Chandra, 
Son of (late) Raj Mangal, 
Heid Trolly Man (Retired) 
Village Farenda, Khurd 
Pest - Fa renda , 
District - Ma ba raj ganj. • ••• Aft pl i cant. 

( By Advocate : Shri R. K, Mishra) 

Versus 

1. B. K. Ila tta , 
Divisional Railway Manager (DRM), 
North Ea stem Railway, Lucknow. 

2. Rajesh Kumar.Mehta, 
Senior Divisional Engineer ( II) 
North Eastern Railway,~ 
Lucknow. , 

3. N.K. ChawelhaI17, 
Assistant En91neer 
(West) North E4stern Railway, 
Goza khpur-, 

D.P. Agra ha ri, 
SeQtion Engineer Track, 
North Eastern Railway, 
Anand Nagar, 
Gorakhpur. 

Qn Prakash, 
General Manager, 
North Eastern Railway, 
Gorakhpur. • ••• Respondents. 

4. 

5. 

( By Advocate : Shri K.P.Singh) 

ORDER 

By Hon'ble Maj. Gen. K.K,Srivastava, A,M. . • 
This contempt petition has been filed to punish the 

respondent for wilful dis-obedience of the erder of this Tribunal 
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datecl l3.12.20J2 ,assed in O.A. No.420 of 20J2. The no~ice 

was issued to responctent No.l on 14.ll.20J3. 

2. Shri K.P.Singb, learned counsel ap~eared fer res,ondent 

No.l and filed the counter affidavit annexing the order dated 

5.12.2003 as Annexure-1 to the counter affidavit. By order 

dated 13.12.2002, th'e rasponderrt NG>.2 was directed to decide 

the representatien of the applicant by reasoned order within 

a period of three months from the date of recei;:lt of the copy 

of the representation. 

3. As per pa.ra-3 of the contempt petition, the applicant 

filed the representation on 24.12.2002. We would like to 

observe here that the res~ondent failed to decide the 

re~resent~tion of the a~~licant within the time prescribed 

by the Tribunal. However, since the rep resenta tian of the 

a~~licant has been decided by a'detailed and reasoned order 
• 

dated 5.l2.2C03 (with delay), In our o~inion, there is no 

wilful dis-obedience on the part ef the .respondent No.l. lhe 

ap!i)licant may not be satisfied with the order dated s.12.2003~,J, 
l::- -..J ... '-'--'" t"'-'' he may pursue the matter as t'er law.~.&-c~\\\~-- . 

4. In view of the above, no case of contempt is made 

out. Contempt Petiti~n is rejected. Notices are discharged. 
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